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_ ¢ In the Central Administrative Trikunal
Y. Calcutta Bench

'MA Ne.205 of 1998

Fer the Applicent

"~ ((0A Ne.839 of 1997)

Preseht : Hen'le Mr. D, Purkayastha, Judicial Member

Eastern Rgailway
.st'.*'

Mr. P.K. Arera, Advecate

s

Fer the Resmndent@:. Mry B.C. Sinha, Advecate

Heard on : 10=-9-98 Date of Judeement : 10-9-98

ORDER

Heard 1d. Advecates for beth the parties ever an a;;;;licafion

for extensien of time te complete the ﬁmpreceedings as per

erder dated 14,1,98 passed in OA Ne.839 of 1997, It is found that
the peried eranted by the Trikunal hss expireé on 21.7.98 and applica-

tien fer extension ef time has been filed on 13.7.98 before 7(seven)

days frem the date of expiry of the peried. Ld. Advecate Mr, Sinha
fer the respendents submits that the department has not supplied the
o py of the document as asked for from them. Se, he could net submit

his defence étatement for want of relevant receres. Hawever I am net

passing 'any erder on this_ sciorek' 4nsd
siven liberty te complete the disciplinery preceedings w1thin twe

menths frem te-day and no - further timé will ke allowed to the respon-

Cr-
dent.s It may be mentiened that Inquiry Officer may seefci W&

tien of this case en day-te-day basis fer the purpese ef completien of

the .f;gnQuiry as asked fer, Accordingly, MA is dispesed of;

\l/\"\\("g
( D. Purkayastha )
- , Member{
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